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ca~1l1AL: AD4INIS'frlAIIVE IRIBUNALI ALLAHABADBENCH

ALJ..AHABALJ

All ahabad: Dated thi. s 26th day of May, 1999

Original Applicati en NO.12C>9of 1993

Hoo' ble Mr. Justice Neelam !)anjiva Reddy, V.~.

Hoo' h) e Mr,

Sabu La! SI 0 ~bri Mann~ Lll,
RIo Mahaviranpurwa, Nagra,
Prem ~agar, Jhansi.

2. W. Po. Khan Slo Sri Musham !\.han
H/o 9?oHA/r, I.B..:l. ~ 01aly, Nagra,
Jhansl.

(Sri R6kesh l1ervma, Advccate)
• • • • • Applicants

versus

1. Unial Of India through the
ueneral Manager, Central Hly,
Bombay v. I. .

2. lbe Iivisicnal Railway Manager{P),
Central Railway, Juansi.

(Sri AV Srivastava, AdvOCate)

• • • • .Respcndents

o R D E R (Ora 1 )

Bv Hgl'b1e Mr, Justice Neel am ~anjiva Reddy, V.C.

Out Of the tNo applicants, the seccnd retired and

in view Of the retirement •• this applicaIticn in respect
J

Of him has becQle infructuous and accordingly dismissed

in respect Of applicant no. 2~

2. Acbi ttedly. the first applicant has been worldng

as Chargeman •B' en ad hoc basis and he has to be selected

for that post en regular basis and as such by selecticn

ally he has to be regul arised en the said post.

3. Learned counsel for the .ij.espCndents .c'tdltat submit.

that they have no objectim for c cnsidering the first

appliCant's case and if he -is fOUld suc c esf'ul by the

e cncenred authori ty. he wOuld be regul arised i.•
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4. In view of the above submissions, the OA is disposed

Of with the fOllOlJing direct.i. als.

4.1 As and when regular vacancy arises and the turn

Of first applicant ccmes, he shall be calsidered for

select.i.al and empanelment for the pOst Of Chargeman 'B'

and then he shall be regularised in the cadre Of IJhargeman

•B' with all c <nsequential benefi ts due to him frQn the

date Of empanelment.

4.2 No order as to costs.
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